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IN THE COURT OF ADDITIONAL CHIEF JUDICIAL MAGISTRATE 

SONITPUR, TEZPUR, ASSAM 

       

      GR CASE NO:- 1485/14 

                        U/S – 143/294/506 IPC 

  State of Assam 

Vs                                      

i. Sri Naba Kr Nath 

ii. Sri Pradunna Thakuria 

iii. Smti Binapani Devi 

iv. Smti Niva Rani Bora ………Accused persons 

 

Present                :  Sri. Angshuman Bhattacharjee 

   Addl. Chief Judicial Magistrate 

For Prosecution        :  Sri. P. Baruah, Learned Addl. Public Prosecutor. 

For the accused     :   Sri S Das, Ld Defence Counsel  

Evidence recorded on    :  21-9-17, 16-12-19,02-1-21 

 Arguments heard on    :  20-01-2022 

Judgement delivered on  :  02-02-2022 

 

J U D G M E N T 

1. The prosecution case arises out of an ejahar dtd 28-6-14 lodged by one Smti Jaya 

Prabha Rabha alleging that she was appointed as a post master at Maj Rowmari Post 

Office on 14-3-14. However, the accused persons namely Smti Binapani Devi, Smti 

Nivarani Bora, Sri Pradunnya Thakuria and Sri Naba Kr Nath kept the said post office 

under lock and key and thereby prevented the informant from taking charge of post 

master of the said post office.  Finding no other alternative, the informant as per direction 

of higher authority of postal department joined at Silajuli Post Office on 23-5-14 and 

continued working at the said post office. The informant further alleged that the accused 

persons on seeing her started hurling abuses using profane language and also threatened 

to kill her. Hence this case.  
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2. On receipt of ejahar, Dhekiajuli PS case no. 378/14 U/S 143/294/506 IPC was 

registered and SI Hiranya Pator was entrusted with the investigation of this case. After 

completion of investigation the police filed charge-sheet against the accused persons u/s- 

143/294/506 IPC. At the relevant point of time, on receipt of summons the accused 

persons appeared before this Court and they were furnished copies as mandated u/s 207 

Cr.P.C. Having found a case against the accused persons u/s- 143/294/506 IPC, the 

particulars under said sections of law were framed, read over and explained to the 

accused persons to which they pleaded not guilty and claimed to be tried.  

 

3. The prosecution examined as many as 6 (six) witnesses. The accused were 

examined u/s-313 Cr.P.C. wherein they stated that the prosecution case is false. 

 

                                     Points for determination 

 

i. Whether the accused persons on 14-3-14 were a member of an 
unlawful assembly to assault the informant and thereby 
committed the offence U/S 143 IPC ? 

ii. Whether the accused persons on the same day and time uttered 
obscene words at the informant and thereby committed an 
offence punishable under Section 294 of IPC? 

iii. Whether the accused persons on the same day and time 
committed criminal intimidation by threatening the informant and 
thereby committed an offence punishable under Section 506 of 
IPC? 

                    

Discussion of evidence 

 

4. PW1 Smti Mamoni Rabha deposed that the informant is her daughter and she 

knows the accused persons. In the year 2014 her daughter got appointment letter at Maj 

Rowmari Post Office and when her daughter went to join in the said office, she 

accompanied her. One observer named Barglari went with them but the accused persons 

locked the post office. One Pradip Thakuria, Nibha Rani Bora, Bina Pani Devi and Naba Kr 

Nath told them that they would not open the post office. They tortured her daughter and 

prevented her to join her post. Police came but the accused Bina Pani Devi did not open 

the office. Bina Pani Devi tore off her blouse. Thereafter her daughter joined at Sirajuli 

post office.  
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5. PW2 Smti Jayaprabha Rabha is the informant of this case and she in her evidence 

has deposed that  she knows all the accused persons. On 14-03-14 she was appointed as 

Branch Post Master at Maz Roumari Branch Post Office in the village Maz Roumari. When 

she went to join as Branch Post Master, the accused persons did not allow her to take 

charge of her post. The accused persons also tried to assault her and her mother. They 

tore off her clothes as well as that of her mother. The accused persons also slapped the 

officials of postal department and when she and her mother tried to save those officials, 

the accused persons tore off their clothes. Then she joined at Chirajuli Post Office after 

about 14 days of this incident and continued working there.  

 

6. PW3 Sri Kamala Bora deposed that the informant is his niece. He also knows all 

the accused persons as they reside in nearby village. One day in the year 2014 the 

informant went to join the village post office. At that time, he was in a Shiva Temple 

nearby and on hearing hue and cry, when he went to that post office, he saw the accused 

persons and other persons were physically assaulting the informant.    

 

7. PW4 Sri Nagen Bora deposed that he knows the informant and the accused 

persons. About two years ago, on morning he had come to Roumari Chariali and on 

hearing hue and cry, he went to the place of occurrence and there he saw that the 

accused persons were preventing the informant from entering the office. Then accused 

persons locked the office.  

 

8. PW5 Sri Binod Rabha deposed that the informant is his daughter. One day in the 

year 2014, he went with his daughter to the village post office where his daughter was 

about to join her job but the accused persons prevented them from entering the post 

office. Two officials from the postal department who forcefully entered the post office 

were driven out by the accused persons. The accused persons also pushed and pulled 

with them and they called the New Live Channel.   

 

9. PW6 Sri Lakhindar Borah deposed that when this case was lodged he was working 

at Maj Rowmari Post Office as Gramin Dak Sevak. About five years ago one day the 

informant went to their post office to join without proper documents and then the villages 
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did not allow her to work in their post office. He does not know the names of the villagers 

who prevented the informant from joining the post office.  

                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                           

DECISION AND REASONS THEREOF 

10.  I have heard the prosecution and defence side.  

11. Let me now analyse how far prosecution side has been able to prove its case 

beyond all reasonable doubt against the accused. 

12.  It is seen that the informant as PW2 admitted in course of her cross-examination 

that she had been terminated from her job as the accused persons had moved the High 

Court against her appointment as Branch Post Master. This admission on the part of the 

informant clearly reveals that there is previous animosity between the informant and the 

accused persons. In this case, the prosecution side has examined six witnesses. Out of 

them, PW2 is the informant herself and PWs 1, 3, 4 & 5 are the relatives of the informant. 

As such, they will have a natural inclination to support the case of the informant. The only 

independent witness i.e. PW6 stated inter alia in course of his deposition that about five 

years preceding the date of his examination before the court, one day the informant went 

to their post office to join without proper documents and the villagers did not allow her to 

work in the said post office. He also could not name the villagers who prevented the 

informant from joining the post office.  

13. PW6 who is also an eye witness to the alleged incident nowhere stated in course 

of his deposition that the accused persons had physically assaulted the informant and her 

mother and that they had tore off the wearing apparels of the informant and her mother 

as claimed by the latter in course of their evidence. Moreover, the informant in her ejahar 

also did not claim that the accused persons had physically assaulted her and that they 

had tore off her and her mother’s clothes at the time of the incident.  

14. There is also another aspect of the matter which cannot be lost sight of. The 

informant (PW1) had admitted in her ejahar that she was appointed as Post Master of 

Maz Roumari post office on 14-03-14, that the accused persons were preventing her from 

joining the said post office and finally she had to join at Sirajuli post office on 23-5-14. 

However, the informant lodged ejahar in this case on 28-6-14 i.e after about more than 

one month of the alleged incident. This long delay in lodgment of this case has also not 



GR 1485/14 
(DKJ PS 378/14) 

 
 

5 
 

been sufficiently explained by the prosecution aide. It has clearly shaken the credibility of 

the prosecution story.   

15.  In view of the above aspects, it is hereby held that prosecution has failed to 

prove its case beyond all reasonable doubt. As such this court holds that the accused 

persons Smti Bina Pani Devi, Smti Nivarani Borah, Sri Pradunnya Thakuria and Sri Naba Kr 

Nath are not guilty of the offence U/S 143/294/506 IPC and they be set at liberty 

forthwith. The bail bond furnished by the accused is hereby extended for six months from 

today (02-02-2022). 

16. Seized articles if any, be delivered to his lawful owner after proper verification and 

following the process of law. 

 

17.  Judgement is delivered and pronounced in open court.  

 

18. Given under my hand and seal of this court on this 2th day of February, 2022. 

 

 

Sri Angshuman Bhattacharjee 
Addl. Chief Judicial Magistrate 

Sonitpur, Tezpur 
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APPENDIX 

 

Prosecution witnesses:- 

PW1 Smti Mamoni Rabha 

PW2 Smti Jayaprabha Rabha 

PW3 Sri Kamala Bora 

PW4 Sri Nagen Bora 

PW5 Sri Binod Rabha 

PW6 Sri Lakhindar Borah  

Defence witness: 

Nil 

Documents  exhibited by the prosecution :-  

Ext.1  Ejahar 

Documents exhibited by the defence -: Nil  

 

 

      Sri Angshuman Bhattacharjee 
                                                                 Addl. Chief Judicial Magistrate  
                                                                      Sonitpur, Tezpur 


